14 Re. Notice under [RAJYA SABHA] Rule 267

MOTION FOR ELECTION TO THE COURT OF THE ALIGARH
MUSLIM UNIVERSITY

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): Sir, I move the following Motion:

"That in pursuance of item (xxiv) of clause (1) read with clause (2) of Statute
14 of the Statutes of the Aligarh Muslim University appended to the Aligarh
Muslim University (Amendment) Act, 1981, in terms of Section 28 thereof, this
House do proceed to elect, in such manner as the Chairman may direct, one
Member from amongst the Members of the House to be a member of the Court
of the Aligarh Muslim University in the vacancy caused due to the expiry of
term of Shri K.N. Balagopal therein on the 3rd May, 2015."

The question was put and the Motion was adopted.

RE. NOTICE UNDER RULE 267

MR. DEPUTY CHAIRMAN: Now, Notice under Rule 267, Shri Ghulam Nabi
Azad.

SHRI MD. NADIMUL HAQUE (West Bengal) : Sir, I have also given a

Notice.

MR. DEPUTY CHAIRMAN: After this. His is the first Notice and yours is

second.

fauer & w1 (ot oM T ooiE): A ST TR W1, SrUEd UeE
H <1 ’rorifae fifaftat ga <@ 8, § 99 forg Aifew A 81 31 SrRER, 2015
Bl A qT P WIE GA o AT AR 3 TIRR, 2015 DI AFAI TaR AET A
I prorogue ATl 14 SART, 2016 BT W IERT A AT ST AT, offpd g4I
g9 #H, prorogue M & d1& 81 R PO SAAUHCH gs| 81 HIUF $ 47 MLAs &,
AR ST 9ISt & 11 MLAs & 3R &I MLAs Independent €, 39 TRE 60 MLAs
BT B gl BT & Y rebels © 3R I rebels § Y B BT ST TP I
Bl B UIEl # rebel activities Teldl Y& 81 6 TARR, 2015 P BT & THTATS o
St WeR B1 M &I Alfeq &A1 b T * 3R T wier ardl & RE A Fga
5 T 1 gode Ry W et wiex g1 7 ¢ <t wiex &1 gem & fog Aifew
BI Sl AfhAT SfeX BIEISTE Bl 8, g8 HIUY & TATAUS! 1 &l SHdb i o
1€, 9 FIHER I YRR ST Ie] & THTATS] 5 Wh) Bl e & Alfewd &
EERGIERCE ICICHCER I KON I

* Expunged as ordered by the Chair.
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THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, may I say
something, if the Leader of the Opposition yields? ...(Interruptions)... I am on a
question of propriety and rules. Can the proceedings of an Assembly be discussed
in this House? ...(Interruptions)... What is happening ...(Interruptions)... 1 am sorry, I
would like to have a ruling...(Interruptions)... What is happening in a State Assembly,
if we start discussing in the House ...(Interruptions)... Sir, what is happening in a
State Assembly has never been discussed in this House and should never be discussed
in the House. ...(Interruptions)... Sir, if you allow this discussion, tomorrow State

Assemblies will start discussing what happens in this House. ...(Interruptions)... ®cl

g |wrell 3§ =9 S 81 SRE 5 9 3 d9e | 91 81 @ 2 LLL(ag). .
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T Transliteratin in Urdu script.
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MR. DEPUTY CHAIRMAN: Mr. Ghulam Nabi Azad, please do not discuss the
proceedings of the Assembly. Please do not discuss the proceedings of the Assembly.

...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, I am not talking about the proceedings.
No proceedings have started as yet. I am just saying when the Assembly is not...
(Interruptions)... No, no. ...(Interruptions)...

F A <R ot & 8199 & avde &A1 ATedl gl ... (aE™). ..
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I am not quoting any proceedings of the Assembly. ...(Interruptions)... This has
happened when the Assembly was not in session. ...(Interruptions)...

AR AR g HEife @5 (ot M@ e gae): W, L (@agE)... 89 IS
et &1 Aifcd < 81 ..(cau)... g4 A9 Afdes &1 Aifew <4 81 ...(caaum)...
A ST disqualification &7 A T Bl ...(Q@YM)... I8 4 B9 &I IRIfE™ &
e Bl ...(FaHM)... I, R Ut fer w1 &) =t o3, .. (@@au)... 3R f9ER
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SHRI GHULAM NABI AZAD: Sir, I am not discussing the proceedings of the
Assembly. ...(Interruptions)...

2 A THY TS A S = gS) PRA? L. (FAUM)... I8 g TAd G
Bl ... (). ..

SHRI GHULAM NABI AZAD: What has happened, what has transpired and
what has been discussed on the floor of the House, I am not discussing that.
...(Interruptions)... When the Assembly is not in session, where is the question of
discussing the proceedings in the House? ...(Interruptions)...

SHRI V. P. SINGH BADNORE (Rajasthan): Sir, this is an internal problem

...(Interruptions)...

SHRI GHULAM NABI AZAD: No, no. ...(Interruptions)... We represent, the
Rajya Sabha represents the States. ...(Interruptions)... Rajya Sabha represents the States.

...(Interruptions)... It is our duty to protect the interests of the States. ...(Interruptions)...

F Transliteratin in Urdu script.
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MR. DEPUTY CHAIRMAN: Mr. Azad ...(Interruptions)...

SHRI GHULAM NABI AZAD: It is our duty to protect the interests of the

States. We, as Rajya Sabha Members, are custodian of the States ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Ghulam Nabi Azad ...(Interruptions)...

SHRI GHULAM NABI AZAD: We have to protect the interests of the States.

...(Interruptions)... This is the Council of States. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Ghulam Nabi Azad ...(Interruptions)...

SHRI GHULAM NABI AZAD: Rajya Sabha is the Council of States.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Ghulam Nabi Azad ...(Interruptions)...

SHRI GHULAM NABI AZAD: It is our responsibility to protect the interests
of the States. ...(Interruptions)... We are not going to budge.

MR. DEPUTY CHAIRMAN: Mr. Ghulam Nabi Azad, do not discuss about the
Deputy Speaker or the Speaker here. Do not discuss about the Deputy Speaker or
the Speaker of the Assembly here. That is for the Assembly. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, I cannot discuss the proceedings of the
Assembly. ...(Interruptions)... I am not discussing the proceedings of the Assembly.
...(Interruptions)...The Assembly is going to be convened from tomorrow.
(Interruptions)... The Assembly is going to be convened from tomorrow. Then, how
can I discuss ...(Interruptions)... how can I discuss ...(Interruptions)... the proceedings

of the Assembly? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your complaint? ...(/nterruptions)... What

is your issue then? ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, let me tell you. ...(Interruptions)... Sir,
let me tell you. ...(Interruptions)... The most undemocratic thing, which has never
happened in the history of independent India ...(Interruptions)... and which did not

happen even during the British time, is happening now ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ghulam Nabi Azad, it is not clear to me what

you are speaking. ...(Interruptions)...

SHRI GHULAM NABI AZAD: In the British Raj, we used to have Governments
but we did not have this type of Governor. ...(Interruptions)... The Governor
of Arunachal Pradesh, suo motu, without consulting the State Government ...

(Interruptions)... without consulting the Chief Minister ...(Interruptions)... without
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[Shri Ghulam Nabi Azad]

the advice of the Chief Minister and the Council of Ministers ...(Inferruptions)...
summons the Assembly Session for 16th of December! ...(Interruptions)... Sir, the
most important thing is, what does the summon say ...(Inferruptions)... and what
does the Executive Order of the Government say. ...(Interruptions)... The Executive
Order says, ...(Interruptions)... the Executive Order of the Governor of Arunachal

Pradesh ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Ghulam Nabi Azad, listen please. ...(Interruptions). ..

SHRI GHULAM NABI AZAD: It is for the removal of the Speaker

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Ghulam Nabi Azad, please ...(Interruptions)...

SHRI GHULAM NABI AZAD: This is the first item on the Agenda.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Ghulam Nabi Azad, please. ...(Interruptions)...

SHRI GHULAM NABI AZAD: The first item on the Agenda of the House at
the first sitting of the Sixth Session of the Assembly.....(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Mr. Ghulam Nabi Azad. ...(Interruptions)...
SHRI GHULAM NABI AZAD: And it also says ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Ghulam Nabi Azad, please ...(Interruptions)...

SHRI GHULAM NABI AZAD: The Resolution for removal of the Speaker
...(Interruptions)... shall be the first item of the business at the first sitting of the

sixth Session of the ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ghulam Nabi Azad, Rule 238 says,
...(Interruptions)... He is on a point of order. ...(Interruptions)... Now, Mr. Ghulam

Nabi Azad. I have to allow the point of order ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, no point of order. ...(Interruptions)... No,

no, no. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I have allowed the point of order. ...(Interruptions)...

SHRI GHULAM NABI AZAD: what is happening in the State of Arunachal

Pradesh is ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: No House can sit over a judgment on the

proceedings of either House or of a State Legislature ...(Interruptions)...
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3l A T IEE: B W BRSICYRAE H MY 7] ... (FagH). .
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SHRI ARUN JAITLEY: Rule 238 is clear. Neither can the conduct of a Governor

be discussed here nor can the proceedings ...(Interruptions)...

SHRI GHULAM NABI AZAD: The Governor of Arunachal Pradesh is playing

like a * ...(Interruptions)... Let me tell you ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ghulam Nabi Azad ...(Interruptions)... Mr.
Ghulam Nabi Azad, please listen. ...(Interruptions)... Mr. Ghulam Nabi Azad ...
(Interruptions)... Please listen to me. ...(Interruptions) Please, 1 want to make a
few points clear. ...(Interruptions)... Now everybody, please ...(Interruptions)... Mr.
Ghulam Nabi Azad ...(Interruptions)... Please, I will allow. ...(Interruptions)... Please,
now, let me say. ...(Interruptions)... See, 1 have to make a few points clear. ...
(Interruptions)... Now, please, 319 @ afsyl Ifsg-afeyl... (ATHN) ...(Interruptions). ..
I have to make a few points clear. ...(Interruptions)... Wait ...(Interruptions)... Now,
please ...(Interruptions)... Sit down, sit down. ...(Interruptions)... Go to your seats. I
have to make a few points clear. ...(Inferruptions)... Now, please. ...(Interruptions)...
Two points I have to make clear. Number one is that, according to Rule 238, a
person in position, in authority like a Governor, can be discussed only through a
substantive motion ...(Interruptions)... Let me say ...(Interruptions)... No, no; let
me say. ...(Interruptions)... Second, proceedings of the Legislative Assembly will

not be discussed ...(Interruptions)...

SHRI GHULAM NABI AZAD: I am not discussing the proceedings.
...(Interruptions)... The House is not convened as of now. So, how can I discuss

proceedings? ...(Interruptions)...

it Y viHR UG [AH TG ASNE A .. (FEE). ..

Y e =t ameiTe: W), § R 9 Sl g 81 6 TaR 7 WeR o Raawe
P TR RAFAl I AR B ... (FAYF)... TR 7 fAGH G911 Uoiel W gg
g fhe foan 21 ...(agm)... Bic dIs IMRIRET 781 g & 98 I8 @8 < f& wiax
Dogs 8l &, ot efiar oigs &Rl ... (agM)... Ta9R B I8 MR
ﬁ%%ﬁﬁﬁ%%@@wﬁ%mﬁ%mr%oluﬁon moveﬁn‘&T\_rlTQTﬂl
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+ Transliteration in Urdu script.
* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Mr. Ghulam Nabi Azad, I am quoting a ruling.
...(Interruptions)... 1 will allow you. ...(Interruptions)... 1 am quoting a ruling.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Now there is a ruling by the then Deputy Chairman
on 27.3.1992. To a question by Shri Ahluwalia, the ruling was, and I read: "Mr.
Ahluwalia, you cannot raise the issue of the State Assembly here. We may be a

Council of States. But we cannot raise the issue." ...(Interruptions)... And Governor

should be discussed through a substantive Motion. ...(Inferruptions)...

it ARl ([STR U< ARG SUGHTART S, SR IS $ TR b IR H
gl @1 g4 o HieT & S L (ae). .

SHRI TAPAN KUMAR SEN (West Bengal): It is Governor's behaviour and not

a State issue that...(Interruptions)...

[t ATERH: A SUFHIIT Sff, TR TR b TG b R H gl Bl gd
HiT far Sl ...(@aY)... $9 ORE ¥ A& & 3G T8l Il ... (AL )... 89 W
FIel &1 HipT AT Sl ... (@aETE).... A1 ITFHHRT Sfl, 8199 & Sl FRIH-aA

+ Transliteration in Urdu script.

* Expunged as ordered by the Chair.
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T ...(HAYM)... IS 3T TET el & HAH Bl Io™ &I WHPH <d &, d &9 0
i IR U & 9N H, 981 & TR & gR H dle BT AT a1 S, .. (Hau). .
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¥g RaRe 2 f 98t urdt &1 1 Sieq &1 |l fdar Sl L. (@aem). .

SHRI TAPAN KUMAR SEN: It is not a State issue. It is in relation to the

Governor's behaviour. ...(Interruptions)... Your ruling is all right. But it is not a State

issue. ...(Interruptions)...

ITHEE B HAGI H I WA SR WG HR WA H IS WA
(3 IR @ AHal): W, I8 Sl SAD] ... (FAUH)...

MR. DEPUTY CHAIRMAN: No; Governor can be discussed only through a

substantive Motion. ...(Interruptions)... What is your Motion? ...(Interruptions)... Is
it a substantive Motion? What is LOP's Motion? ...(Interruptions)...

3l EIR AT AHd: TR ...(FAUM)... I BT R JBHIF T8l R ...(FaHM)...
framl & @ ft Bd 2 L. (@@aum)... 3 {5 Sfom w® g 78w . (caaum)...
A unruly behaviour T IHIT BRI Bl ...(TAUYF)... WX, < & 9 I AT
...(FAI)... ¥ U I 98MT B 3T &l ...(TILH)...

MR. DEPUTY CHAIRMAN: What is your Motion? ...(Interruptions)... Is it a
substantive Motion? What is LOP's Motion? ...(Interruptions)...

# AW TG ASIE: W)L (FAUE)... W ATE BRIST B gardr w1 2l
...(TTLT). ..

o S WL S s sstle by oo(Cdslwe)cn e P 8 e ol
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3l IR FEM THAl: W ..(FAYH)... AT I UPh I 8T odbr AT 8l
...(FAYH)... 3T Ig IV ...(FIHM)...

3l A &l IS IR, 81 Al YU TSR ...(FaH)....
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MR. DEPUTY CHAIRMAN: Mr. Ghulam Nabi Azad, I am saying that it is
unimportant. ...(Interruptions)... Are you on a point of order? ...(Interruptions)...
I have given the ruling. ...(Interruptions)... 1 have to go by the ruling. Please sit

down. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, before you give the ruling, shall I read one
thing? ...(Interruptions)...

+ Transliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: You have made your point. ...(Interruptions)... 1

have understood your point. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, before you give your ruling, I would also
read Article 174 (1). Then, you give the ruling. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have understood your point. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Kindly look into Article 174(1) read with Article
163 of the Constitution of India and Rule 3 of the Rules of Procedure and Conduct

of Business of Arunachal Pradesh. ...(Inferruptions)...
MR. DEPUTY CHAIRMAN: I understood your point. ...(Interruptions)...

SHRI GHULAM NABI AZAD: That the Governor has to consult the Chief

Minister and the Council of Ministers. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I understood your point. I understood what Shri
Ghulam Nabi Azad was saying. But the point is, I have to go by the rules. That is
the only problem. Rule 238 is very clear, that "the conduct of a person, authority...".
I don't want to read it. ...(Interruptions)... Whether it is the Governor, Rashtrapati or
whoever it is, that can be discussed only through a substantive motion. Now, I have
with me the notice given by hon. LoP, Shri Ghulam Nabi Azad. ...(Interruptions) ...
Every Member is honourable and LoP is equally honourable . This motion — I don't
want to read it, if the House wants I can share it with you — that in pursuance
of Rule 267 of the Rules of Procedure and Conduct of Business of Rajya Sabha,
this House does suspend the normal business to enable it to take up the discussion
on the recent interference by Governor, Arunachal Pradesh, in the functioning of
Government in the State of Arunachal Pradesh with the evil intention to topple a
democratically elected Government in the State by way of promoting factualism and
inciting dissention. It is only a motion for suspension of the Question Hour. It is not a
substantive motion. Therefore, I could disallow the discussion on this. ...(Interruptions)...
It is no more a substantive motion. What can 1 do? ...(Inferruptions)... It is not a
substantive motion. What can I do? ...(Interruptions).... It is not a substantive motion.

You could have given a substantive motion. Shri Md. Nadimul Haque.

SHRI TAPAN KUMAR SEN: Sir, the motion is for discussion under Rule 267

and that is permissible. ...(Interruptions)....

MR. DEPUTY CHAIRMAN: It is not a substantive motion. ...(Interruptions)....
What can I do? ...(Interruptions).... Shri Md. Nadimul Haque. ...(Interruptions)....

SHRI MD. NADIMUL HAQUE: Sir, I want to raise the issue of CBI raid
on Delhi Chief Minister, Shri Arvind Kejriwal's office. ...(Interruptions)... They are
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killing federalism. ...(Interruptions)... It is totally objectionable. ....(Interruptions)... It
is dangerous for democracy. ....(Interruptions)... Sir, where is cooperative federalism

now? ...(Interruptions)....
MR. DEPUTY CHAIRMAN: The House is adjourned for fifteen minutes.
The House then adjourned at twenty-five minutes past eleven of the clock.

The House reassembled at forty minutes past eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

SHRI DEREK O'BRIEN (West Bengal): Sir, a notice under Rule 267 has
been given by my party...(Inferruptions)...We have given a notice under Rule 267...

(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay; yes ...(Interruptions)...
SHRI DEREK O'BRIEN: Sir, we have given a notice under Rule 267.

MR. DEPUTY CHAIRMAN: Yes; a notice has been given. It is not by you,
Mr. Derek ...(Interruptions)...

SHRI DEREK O'BRIEN: I want to know a point ...(Interruptions)...That is our
notice. There is an undeclared emergency in the country. The Office of the Chief
Minister of Delhi has been raided! ...(Interruptions)...What is going on in this
country? ...(Interruptions)...Sir, 1 want the hon. Leader of the House to clarify this

...(Interruptions)...
SHRI ARUN JAITLEY: Sir, I will just clarify this ...(Interruptions)...

MR. DEPUTY CHAIRMAN: But, the notice is given by Shri Nadimul Haque,
not by you ...(Interruptions)...

SHRI DEREK O'BRIEN: Yes, Sir. You give him a chance to speak.

...(Interruptions)...He is from my party ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no ...(Interruptions)... Please, listen.

...(Interruptions)... Now, listen ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, the Office of the Chief Minister of Delhi has

been raided ...(Interruptions)... We are hearing different stories. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Derek, you listen ...(Interruptions)... It is not
a party issue ...(Interruptions)... Only the Member who gave notice can raise it, not

by you ...(Interruptions)... Zero Hour. ...(Interruptions)...
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SHRI ARUN JAITLEY: Sir, I have no objection to Mr. Derek O'Brien raising it
...(Interruptions)... 1 will just clarify it and give the facts which speak for themselves

...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, this is not a party issue; this is about the country
and the federal structure of this country ...(Interruptions)... It is not a party issue
...(Interruptions)... It is not a party issue. ...(Interruptions)... Sir, Mr. Nadimul Haque
gave a notice in the morning at 10 o' clock ...(Interruptions)... This is beyond a party

issue. ...(Interruptions)... It is the issue pertaining to federal structure. ...(Interruptions)...
SHRI ARUN JAITLEY: Sir, may I say something? ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, he is democratically elected Chief Minister...

(Interruptions)...
MR. DEPUTY CHAIRMAN: So, what do you want? ...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, may I say

something? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What can we do? We cannot do anything.
...(Interruptions)...What can we do? It is the CBI which has raided. ...(Interruptions)...
What do you want? ...(Interruptions)...

SHRI ARUN JAITLEY: Sir, I have no difficulty...(Interruptions)...1 will just
clarify it...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, the hon. Leader of the House wants to
clarify it...(Interruptions)...

MR. DEPUTY CHAIRMAN: What do you want? ...(Interruptions)..Mr. Derek

O'Brien, what do you want? ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, the hon. Leader of the House is clarifying
it...(Interruptions)...Sir, they should listen to him. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Derek O'Brien, what do you want?
...(Interruptions)... Do you want a discussion? ...(Interruptions)... No, no

...(Interruptions)... The Leader of the House is ready to answer you. ...(Interruptions)...
SHRI ARUN JAITLEY: Sir, may I just clarify it? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Derek, the Leader of the House is ready to
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answer you ...(Interruptions)... What do you want? Mr. Derek, the Leader of the
House is ready to answer you ...(Interruptions)... See, Mr. Derek, he is ready to reply
to you. He is ready to reply to your point Mr. Derek. The Leader of the House is

ready to answer you ...(Interruptions)...

SHRI ARUN JAITLEY: Sir, may I just clarify it? ...(Interruptions)... Mr. Derek

O'Brien has raised an issue ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Derek, the Leader of the House is responding

to your point ...(Interruptions)...

SHRI ARUN JAITLEY: Sir, Mr. Derek O'Brien has raised an issue.
...(Interruptions)... Actually, let me clarify this ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You listen to this ...(Interruptions)... Mr. Derek, he
is replying to you. Listen to him ...(Interruptions)... The Leader of the House and

Finance Minister is replying to your point. ...(Interruptions)...

SHRI ARUN JAITLEY: Sir, factually, let me clarify it. Mr. Derek O'Brien has
not correctly been informed. The Office of the Chief Minister of Delhi has not
been raided. The raid has nothing to do with Mr. Arvind Kejriwal. The raid has
nothing to do with the tenure of Mr. Arvind Kejriwal as the Chief Minister of Delhi
...(Interruptions)... There is a corruption case ...(Interruptions)... There is a complaint
with the CBI against one officer in the Delhi Government. The office of that officer
is attached to the Office of the Chief Minister. Sir, 14 different cases have been filed
by the CBI ...(Interruptions)... It is the office of that officer searched and the search
is in relation to a case for an alleged offence committed in his capacity before his
joining the Office of Mr. Kejriwal ...(Interruptions)... The raid has nothing to do
with Mr. Kejriwal's Office or his tenure ...(Interruptions)... And, therefore, Mr. Derek
O'brien, before he raises this issue, should factually clarify and factually confirm the

correctness of his facts ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: It is not a raid on the Chief Minster's Office...

(Interruptions)...

SHRI ARUN JAITLEY: It is relating to a corruption case of an officer.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: The hon. Finance Minister has replied to your

allegation...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, the CBI is under the hon. Prime Minister.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Derek, he says that the CBI has not raided the
Office of the Chief Minister ...(Interruptions).. The raid was only on the office of

an officer ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, the office of that officer is in the Chief Minister's
Office ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, everyday the House is disrupted.
...(Interruptions)... Why are they standing like this? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What do you want? Tell me. ...(Interruptions)...
What is your problem? What do you want? ...(Interruptions)... Why do you shout
here? ...(Interruptions).. What is your demand? I am asking the shouting Members:
What is your demand? ...(Interruptions)... It is very unfortunate. What is your
demand? ...(Interruptions)... Please tell me. ..(Interruptions)... Mr. Khan, tell me what
your demand is. ...(Interruptions)... 1 am ready to listen to you. Tell me what your
demand is. This shouting system is very bad, very unfortunate. This is an anti-
democratic action. I don’t approve of this. ...(Interruptions)... It is an anti-democratic
action. Why do you shout slogans without any rationale? Tell me what you want.

...(Interruptions)...
The House is adjourned till 12.00 noon.
The House then adjourned at forty-six minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: I request the hon. Members to refrain from coming into the
Well. ...(Interruptions)... Question Hour. ...(Interruptions)... What do you wish to say?

Is it relating to question? ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, we have a notice under rule 267 given by
my colleague. The issue here is, Sir, the Chief Minister, I am saying this again

...(Interruptions)...
MR. CHAIRMAN: You have already spoken on this subject. ...(Interruptions)...

SHRI DEREK O'BRIEN: No, Sir. ...(Interruptions)... No, Sir. There has been a
raid this morning, within the precincts of the CMO. ...(Interruptions)...

MR. CHAIRMAN: I believe ...(Interruptions)... 1 believe the Leader of

...(Interruptions)...
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SHRI ARUN JAITLEY: In the morning you have said, Chief Minister's Office.
Now you are saying in the precincts. Merely because an alleged corrupt officer

...(Interruptions)...
MR. CHAIRMAN: I believe that question has been clarified. ...(Interruptions)...
SHRI ARUN JAITLEY: This kind of ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, I will sit down. ...(Interruptions)... Sir, 1 will sit
down... ... (Interruptions)... Sir, let the Leader of the House speak, I will speak after
that. ...(Interruptions)... 1 am saying this on record. ...(Interruptions)... The files in
the Chief Minister's office ...(Interruptions)... The files in the Chief Minister's office
are being brought through the CBI. ...(Interruptions)...

MR. CHAIRMAN: I believe the Leader of the House has clarified this situation.

...(Interruptions)...

SHRI ARUN JAITLEY: It does not even relate to the tenure of the Chief

Minister. It relates to an officer for acts done in his earlier capacity. ...(Inferruptions)...

MR. CHAIRMAN: All right. ...(Interruptions)..You had your say, now let the

Question Hour proceed. ...(Interruptions)...
SHRI DEREK O'BRIEN: No, Sir. I need your protection. ...(Interruptions)...
MR. CHAIRMAN: But you have had your say ...(Interruptions)....

SHRI DEREK O'BRIEN: No, Sir. ...(Interruptions)... Please understand two
things. No one is here to defend a corrupt official.. ...(Inferruptions)... That is what

...(Interruptions)... We are standing...(Interruptions)...

MR. CHAIRMAN: Okay. ...(Interruptions)... You have said ...(Interruptions)...
Please. ...(Interruptions)... That is enough, please sit down. ...(Interruptions)... Go back

to your places. ...(Interruptions)... Hon. Members, one minute please. ...(Interruptions)...

SHRI ARUN JAITLEY: Sir, this has become a federal issue for the Trinamool
Congress. Is corruption an issue of federalism for the Trinamool Congress?

...(Interruptions)...

MR. CHAIRMAN: Please ...(Interruptions)... Mr. Derek, please sit down.
...(Interruptions)... Please sit down ...(Interruptions)... 34 R HE Ig g7 . (TIHT)....
MY RIT BT IE 82 ...(AUF)... AT ASYI ... (FAL). ..
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# [T T SIS GHUN HEIRY, ABUMAA To; H * Bl ST @ Bl
...(STALT)....

e on b S K G oo Us)l @onee on o P (BT Lo e Gle) Nl G wis T
___(C...l.&l,\,a>___

MR. CHAIRMAN: Everybody cannot speak at the same time. ...(Interruptions)...

3t e Tt 3eiTE: Ui Heled, A9 dordl WRERI Bl 59 dIodl B ARER
| gAY ... (FAYT)... ol TaHe §RT 99 A-gIo1d] IRGRI Bl * ... (TILT)....

e B ceez-? ) S 09 ez O s G e BT GS ek Ol

* NS N b . e - . 3
S 00 ez O e ampd S EidyesS —eezor ——-(Cdslae) o sle
«-4(@1}14@)_“

MR. CHAIRMAN: All right ...(Interruptions)... 3T 98 S| ...(AQLT)... T
TR 166 ...(FAUH)... 3T I8 STSY ... (FAYT)... MY 96 ST ...(FL)... Thank
you ...(Interruptions)... 34 CERSIEN] ..(TAGIT)... What is this? ...(Interruptions)...
The LOP has spoken, that is enough. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, Article 174 ...(Interruptions)... Sir, Article 174 of the

Constitution ...(Interruptions)... No Governor can take any decision ...(Interruptions)...

3 &R 3@ FHdl: TR, AT ol 3K & 8199 7 fdepel clear HX 3T,
SESED EIES G 4 3R - (IagTe). .. m TUdh dTc ]%o_g)'_d clear & f& Congress and *
are made for each other 3R AT A * BT TA DI BN B T &l ...(FAUH)...
Y * B TN DI BN B B 2l ...(TILH). ..

MR. CHAIRMAN: Please...(Interruptions)... One minute, please. ...(Interruptions)...
Will you give a minute to the Chair? ...(Interruptions)... Please, ...(Interruptions)...
Please give a minute to the Chair. ...(Interruptions)... Please...(Interruptions)... 34
93 SMSYI ...(FAY)... 3T Ydh e W a1 g9 ifoigl ...(&@eH)... Please,
...(Interruptions)... Give me a minute, please. Will you please sit down? Please sit
down. ...(Interruptions)... Will the collective wisdom of this House kindly explain
to me ...(Interruptions)... Please sit down, I am speaking. ...(Interruptions)... Will
the collective wisdom of this House kindly explain to this Chair, what purpose is
served by Members violating the privilege of fellow Members by refusing them
to ask questions and give answers? Why can you not allow the Question Hour to

proceed? You have your chance; you have your say. ...(Interruptions)...

* Expunged as ordered by the Chair.
T Transliteration in Urdu script.
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SHRI TAPAN KUMAR SEN: Sir, during morning hour, certain issues had been

raised and those have not been addressed properly. ...(Interruptions)...

MR. CHAIRMAN: You know the procedure how to deal with these issues.

...(Interruptions)...

SHRI TAPAN KUMAR SEN: Some of the issues were raised in the morning
hour and that has not been given proper address. ...(Interruptions)... It has not been
replied to. ...(Interruptions)... It is a continuing thing. ...(Interruptions)... Sir, we raised
collectively certain issues which are tampering federal democracy of the country
...(Interruptions)... Arunachal is governed by Delhi. ...(Interruptions)... That needs to
be addressed on priority, and that is why it is continuing. ...(Interruptions)... Nobody

is encroaching anybody's privilege, Sir. ...(Interruptions)...

st A T IMMES: W, AAHHS AU 3T H 3H BISW H T ST Il Bl
..(FA).. T B AT § 2..(FALH)..

IS ais) o ool ool o Tl CainssS cw P (AT s M Gliz) BNl Lo wBT

SUN ENFURVY NUEER I S K I (OARYY B

MR. CHAIRMAN: That is an allegation. ...(Interruptions)... That is an allegation.

No. ...(Interruptions)...

#t M b e R FW YA § B A F iR L. (@au™).. IR Lo
WHR & 9% Hf ey & I8 B AR ...(FaU)...

st e (Cle) s SNl S e S o Lo S LS ST s p¥e Ole
___.(C,JbLLa)_-- PEg1 Y .»:.’.L@’ QL&)” C? o w é )lSJ-w S -
st |uTafa: I8 T AT RIT B V2 82 59 I R BRI 872

3t e A IeTe: WHR R & SIRET &1 A1gl ..@agm)... R Jee
Y T FHAT 27 I§ WRHR Y& el ded] § (& qifaaric el ...(aem)...

B S crez-i o S 0B ez TOL s G L P OAST Ge el Gl
PRSPV PRI ERUURIPTPL S SCKV P S EPS U CUAESRVS) I PRSI
B CCNEANVS) N S PR PR

sft I dHY IS : WR, I§ AR A © ...(AHH)....

MR. CHAIRMAN: The House is adjourned till 12.30 p.m.

+ Transliteration in Urdu script.



30 Re. Notice under [RAJYA SABHA] Rule 267

The House then adjourned at six minutes past twelve of the clock.

The House reassembled at thirty minutes past twelve of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Question No. 166, please. ...(Interruptions)... Question No.
166. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, the Leader of the House has

spoken untruth. ...(Interruptions)... The Leader of the House was ... ... (Interruptions)...

MR. CHAIRMAN: Please ask your question. ...(Interruptions)... 95 SIS, 5
SISVl ....(A9HT).... Please. Please. ...(Interruptions)...

JTHEF H HAGI A T WA SR WWEl R WA W o W
(# AR R AHdl): I, one minute. BARI 3MMTd ATedd F Radwe & 6 ame
BRW Bl A & 12.00 9 IF T QG ... (QHT)... i [T ysargen)
HHST BT A T2 U ® fF B9 IR UG 6 9B B BN L. (FAUH). . TR
PR AART Al ST 8, @1 X Ud dF T SIRIYI ... (IaeT). . 31TST 818 TSl
& BT AIRYI ... (L), BH 3MTST I & 12.00 IoI IF J07....(FIHH)... Bl Wl
IS ....(@@UM)... qMfb I T IR 1 F_d &, Y L. (@agH)... 9f6 I8
o™ geaoit BHST &1 fSfio t 2 ....(@age)... f6 &1 39 9«E 9 ) I
TH ST Bl ....(TAYTF)... ST BRI AR df TG 9 RIERC T ....(Fag™)....
AqeT &b SN G BT BRAT ATEA 2, ....(FALF)... 9D )% I Radwe & b grsd
Pl IS SR TP G 12.00 ol TP FARAT Y ... (FGE)....

MR. CHAIRMAN: Please. Please. ...(Inferruptions)...
sft &, R @l (@ER): W ... (@auam)...
MR. CHAIRMAN: Are you on this question? ...(Interruptions)...

sft &. @ @ri: FoRiard $ ... (FAHH)... TR BT IS ¥ ...(FIUH)... I8
..(FAIF)... & RIars T8, 98 FHoriard & Rge ...(@ag™)... s9a! S g
Y ....(FGLH)....

sft wuafy : 95 SIS L(@aUH)... 95 SR ... (FGHM)... Please sit down.
...(Interruptions)... Go back to your places. ...(Interruptions)... Please go back to
your places. ...(Interruptions)... Please sit down. ...(Interruptions)... Please sit down.
...(Interruptions)... Please allow the Question Hour. ...(Interruptions)... The House is

adjourned till 2.00 p.m.



